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T A1 FRAT 3T 8, 31 AT, 2019 FT 3w A=ty % o qqrawr wga Wi =6w, 2008 F A Wi w6 F w0 H
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 16th June, 2016.

G.5.R. 606(E).—Whereas. in exercise of the powers conferred by section 7A of the Public Liability Insurance
Act, 1991 (6 of 1991), the Central Government in the erstwhile Ministry of Environment and Forests vide notification
number G.S.R. 768 (E), dated the 4™ November, 2008. notified a scheme. namely, the Environment Relief Fund Scheme,
2008;

And whereas, sub-paragraph (1) of paragraph 4 of the Environment Relief Fund Scheme, 2008 provided that the
United India Insurance Company Limited shall be the Fund Manager of the said scheme for a period of five years from
the date of notification of the said scheme;

And whereas, the five year term of the said Fund Manager expired on 3" November, 2013;

And whereas, the Government of India in the erstwhile Ministry of Environment and Forests vide a notification
number G.S.R. 497 (E), dated the 10™ July, 2014, reappointed the United India Insurance Company Limited as a Fund
Manager for a further period upto 31°' December. 2014;

And whereas, the Government of India in the Ministry of Environment, Forest and Climate Change vide
notification number G.S.R. 287 (E), dated the 30™ January, 2015, reappointed the United India Insurance Company
Limited as a Fund Manager for a further period upto 30™ June. 2015;

And whereas. the Government of India in the Ministry of Environment. Forest and Climate Change vide
notification number S.0. 1878 (E). dated the 13™ July. 2015, reappointed the United India Insurance Company Limited
as a Fund Manager for a further period upto 31* December. 2015;

And whereas, the Government of India in the Ministry of Environment, Forest and Climate Change by an
amendment to the notification number S.0. 1878 (E), dated the 1301 uly, 2015, extended the tenure of the Fund Manager
for a further period upto 31° March. 2016,

And whereas. the Central Government in the Ministry of Environment. Forest and Climate Change. in
accordance with the modalities for appointment of Fund Manager drawn by it in consultation with the Department of
Financial Services. Ministry of Finance. have undertaken due process of appointment or reappointment of Fund Manager
under the Environment Relief Fund Scheme. 2008;

Now, therefore, in pursuance of sub-paragraph (2) of paragraph 4 of the Environment Relief Fund Scheme,
2008, and in supersession of notification number S.0. 1878 (E), dated the 13" July, 2015, the Central Government
reappoints the United India Insurance Company Limited as Fund Manager. except as respects things done or omitted to
be done before such supersession, under the Environment Relief Fund Scheme, 2008, for a further period up
to 31% March, 2019.

[F. No. 18-13/91-PL-HSMD]
BISHWANATH SINHA. Jt. Secy.

Note : The principal notification was published in the Gazette of India vide number G.S.R. 768 (E). dated the
4™ November, 2008.
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